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matter, Prayer i& allowed. List again on
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8.10.02
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11.11.02

enable the respondents to file T
replye.
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Heard Mr, B@CﬁoudhurYb learned

. counsel for the applicant and also Mr,

S.Sengupta,
Respondents.

learned counsel for the

{  r. S.Sengupta, learned counsel

ffor the respondents prayed for some time

to obtain necessary instructions on, the

8410.2002 for admissione.

Vice~Chairman

Heard Mr, BQChoudhury, learged
‘counsel for the applicant and also Mr,
S.Sengupta, learned counsel fgr the '

- Respandents,

Mr. Se. Songupta, led rnad couns@i,
for-the respondents again prayed for time

For Filing reply. Prever is allowed,

Ligt again on

_ admission,
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11.11.2002 for

Vice~Chairman

.2002 to

vVice-Chairman

On prayer of Mr. S.Sengupta, learned
counsel for the respondents furtner four
weeks time is allowed to the respondent s

to file ¥ reply, if any. List on 8.1.2003

admission.
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8.1.03 present : The Hon'ble Mr Justice V.3.

P9

Aggarwal, Chairman.
The Hon'ble Mr K.K.Sharma,
admn . Member .

Mr B.Choudhury,learned counsel is
present for the applicant and Mr S.S5arma,
learned counsel 1s present for the & respon-
dents .

By virtue of the present applicant Sri
Syed Jammaluddin Ali (hereinafter described
as applicant) prays for quashing of the
departmental proceediny drawn against him.

In this regard the applicant has raised two
pleas, (a) the disciplinary authority was not
ccmpetent to issue the above said notice for
departmental proceeding and (b) the applicant
had prayed for certain documents tc be suppl-
ied to him, which are not been supplied to
the applicant.

This Tribunal had issued notice to the
respondents in this regard. |

The applicant admits that on 17.5.2002
he has submitted a representation to the
Divisional Railway Manager, N.F.Railway.
Lunding and no decision on the same has been
taken.

when the matter is pending before the
pivisional Railway Manager, Lumding, referred
to above, at this stage we don't intend to
pass any order on merits of the matter. Any
expressiocn of opinion at this stage would be
prejudicial or embarrasing for either side.
accordingly agé for present we dispose of
this application with a directicn to dispose
of the appeal of the applicant by ccnsidering

the above ncoted points raised by the applican
and pass an appropriate order within two
months from the date of receipt of this order
and convey the same to the applicant.

| With this direction O.A. is disposed of

\4—\&%\0\3\/% /(M\‘”}/Q

Menber Chairman
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(An Application under Section 19 %j

of the Administrative Tribunal Act, 19885)

" 0.A. NO. 2%4’ OF 2002

Sri Syed Jamaluddin Ali,

Son of Late Syed Asghar Ali,
Confidential Assistant to
Senior Divisional Safety
Officer, N.F. Railway,
Lumding.

. Applicant

t
- Versus -~

1. Union of India,
Represented by the General
Manager, N.F. Railway,

Maligaon, Guwahati - it.

2. Chief Personnel Officer,
N.F. Railway, Maligaon,

"Guwahati - 11.

3. Divisional Railway Manager,

N.F. Railway, Lumding.



(1)

(ii)

4. My. H. Tawna, Senieor Divisional
safety Officer. N.F. Railway,

Lumding.

5. Assistant Operations Manager
(Goods), (Enquiry Officer),

N.F. Railway, Lumding.

. Respondents

PARTICULARS OF THE ORDERS AGAINST WHICH THE

APPLICATION IS MADE :

Charge Memeorandum No. ES-628-S(T). (DAR) dated
29.,12.99 informing the applicant that an inquiry
against the applicant was proposed under Rule --

9 of Railway §§rvants (Discipliné -and Appeél)
) —_—

Rules, 1968.

Order dated 2.11.01 appointing Sri N.A. Patil as
the Enquiry Officer to hold inguiry into the

charges. The order was issued Dby Sy. Divisional

Operations Manager, Lumding, who was neither the

disciplinary authority of the applicant nor he

had any administrative control over the

——

applicant.

-

} (iii) Letter dated 5.7.2002 issued by the Enquiry

officer, (i.e. Respondent No.5) fixing the date



of inquiry on 24.07.02 in furtherance of the

pfoclaiméd‘objective of Respondent No.3 and 4 te

remove the applicant from service.

JURISDICTION OF THE HON'BLE TRIBUNAL :

i c The applicant declare  that the subject
¥

I . matter of the order against which he wants redressal

l
A is within the jurisdiction of this Tribunal.

H 3. LIMITATION :

The applicant further declares that the

1

| . ,

* application is within the limitation prescribed under
|

Section 21 of the Administration Tribunal Act, 1885.

4. FACTS OF THE CASE :

i

1

I 1. ' That the applicant on being selected by the
|

ﬂ Railway Service Commission was ‘appolnted as a

Stenographer on 3.10.75 and he was posted 1in the

1
H Lumding division of N.F. Railway. The applicant

rendered efficient and dedicated service to the
\\ department and in consideration he was promoted as
\ ,

1 Confidential Stenographer in 1983 and was initially

posted in the Personnel Department and thereafter he

] . .

i was transferred to the Safety Department in 1931. The
| ‘ |

| applicant was promoted to . the post of Confidential
| 1 ' )

1

Assistant in the grade Rs. ©5500/- to Rs 8000/~ in



January 15998. Since the date of his Jjoining service
the applicant has been carrying out his duties
sincerely and to the .best of his abilities but for
reasons best known to the authorities the applicant
has been subjecied to harassment at all levels and
now after rendering more than 26 years of service a
great injustice and illegality is sought to be done
to the applicant and as such he is approaching this

Hon'blie Tribunal for relief due to him;

[

That the applicant hails from Muzaffarpur
in Bihar and he has been living at Lumding in a one

room rented residence and he has not been allotted

with any quarter as yet.

3. That while serving in the Safety Department
the applicént fell i1l on 24.8.99%9 and he sought for a
sick memo on 25.8.99 from the then Divisional Safety
Officer, Lumding Sri S.K. Karmakar. However, 1in the
sick memo a note was appended that the applicant had -
been spared and directed to report to the Sr.
Divisional Engineer Lumding on 20.8.99, but that the
sparing letter could not be handed over to him. The
applicant states that this part of the note was
absolutely unnecessary as the apélicant was never
issued with any transfer order and the sparing letter

was never issued to him.



4. That the applicant .appeared before Railway
doctor on 25.8.99 and he was examined and finding
that he was actually sick put him on the .sick 1list

for treafment. According to the advice of the Railway

doctor the applicant attended the hospital at 2-3

day§ interval i.e. the applicant attended the
hospital on 25.8.99 28.8.99, 1.9.99, 3.3.89, 5.98.99,
7.9.99,-10.9.89 and 13.9.93 and the applicaﬁt was due
to aftend the hoséital again on 15.3;99, The
applicant attended the hospital 5n,15.9.99 but to his
sugprise he was informed that his name was Struck off

¢from the sick list on the orders of Respondent No.3..

& . That the applicant had not recovered from
his illness which was later diagnosied'has '"'Fulminat
Hepathisis''  (Liver Problem)‘ which is a life
‘threatening vdiscase. Having no alternative the

applicant went for private. treatment under Dr. N.
Moitra, MBBS and. the applicant informed this fact to
his controlling officer b& an applicanf dated
16.9.99. That while the applicant was still 111 and
getting. treatment’>when the applicant was not bin the

room a charge memorandum for imposition of major
penalty under memo no. ES-628-S(T) (DAR) dated
29.12.59 was pasted on the’ door of the room of thév
applicant. B& the time the applicant came back the

charge memo which was pasted on the door was already



S/

torn but fhe applicant could make out that the charge
memo was issued by S.K. Karmakar, Divisional Safety
Officer, Lumding and it was alleged that the
applicant was in the sick list from 25.8.99 to
15.9.99 and that due te non-attendance in the
hospital his name has been struck off from the sick
list w.e.f. 15.9.99 and that he was absenting himself
from duty withoqt any authority w.e.f. 16.9.99 and he
was charged with violation 6f Railway Service Conduct

Rules, 1966.

6. That it will be relevant to mention that
the applicant was regularly attending the hospital
from 25.8.99 té 13.9.99 and that when he reported on
15.9.99 he was informed that his name has been struck

off due to non-attendance which was absurd.

A copy of the prescription
memo is annexed herewith and

marked as Annexure - 1.

7. : That thereafter nothing was heard about the
inquiry wuntil the applicént received letter No. ES-
628-S(T) (DAR) dated 14.6.2000 from the Respondent
No.3 whereby Sri A.T. Dey, A.O.M - 1 was appointed as
the Enquiry Officer. The applicant was still under
¥e treatment at that time but the applicant by his

letter dated 19.6.2000 submitted a representation to



\

the Divisional, Railway Manager . (Personnel)
challenging the authority of Sri S.K. Karmakar to
issue the charge memorandum and also appointing the
Enquiry Officer.

: A copy of  the said
re?resentation is annexed
herewith and "marked as
Annexure - I1.

§. | That, again nothing was heard about the

ingquiry and on being advised by his doctor the

applicant submitted his Joining report on 19.3.01.
The applicant was examined by a. Railway doctor who

had declared him fit and then only he was allowed to

join duty on 23.3.01.

9. That™ subsequently the Senior Divisional
Operation Manager by letter No. ES-628-S(T) (DAR)

dated 2.11.2001 again appointed Sri N.K. Patil AOM

" (G) as the Enquiry Officer to inquire into the

ohérges framed against the applicant.

A copy of the letter dated

2.11.01 is annexed herewith

and marked as Annexure = I1l.

10. That the applicant also did not hear

anythiﬁg from the new Enquiry Officer and as such he
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prayed for and was grated 8 days casual leave w.e.f.
22.2.2002 to go to his home in connection with some

personal matters and he was expected to resume his

duty on 4.3.2002. Unfortunately due to development in
Gujarat and the nationwide bandh on 1.3.2002 there
was a lost of communal tension and the ﬁituation took

a sudden change for the worse. In Muzaffarpur, where

“the applicant'permanently reside the situation became

chargéd with tension and there was some stray

incidents where some anti-social elements entered a

mosque and tried to man-handle the people there.

Thyough the situation was controlled by the police,

tension was high and the situation was such that

communal riot would take place. In such a situation

the applicant just couid not leave his wife and minor

children to come back and rejoin duty. Moreover

" because of the Ajodhya episode and the plan to

organize 'Asthi Yatra alse increased tension and the

gpprehenSion " of the people, when  the situation

somehow improved the applicant reporteﬁ for duty on

8.4.02 and his services were utilised.

Y

11. That on 10.4.2002 after completing the work

assigned to the applicant, the applicant personally
mel Sri  H. Tawna, Senior Divisional Safety Officer

@.e. {Respondent No.4) to discuss. his personal

problem and for his advice. The applicant told “him

~

~



WD

about the situation at home in Bihar and that it was
becoming difficult for him te stay at Lumding by

leaving his family in Muzaffarpur and sought  his

1

“advice as to whether he should ge¢ on veoluntary

rétirement. When Sri H. Tawna heard 'this he started
laughing and told him that he need not seek voluntary
retirement as Reﬁpondent No.3 i.e. Sri  Ashutosh Swamy
had already made up his mind' and that instructiqns
were already issued to remove him froﬁ service.’ The
applicant was surprised when he heard ithis and asked
him as to how he could be dismissed and was informed
that he would be dismissed on the ébasis of the

inquiry which {s pending against him. Sri H. Tawna
) : L

- again repeated this te him on 12.4.2002 and 16.4.2002

and he became very disturbed. The ‘applicant was
surprised that such a decision could be taken when
only the <charge memo had been issued and the

applicant bad not yet submitted his replyv and on

17.5.2002 the applicant submitted a representation teo

the Respondent No.3 'stating the above facts and also

that Sri H. Tawana had informed that he will be

dismissed and prayed that the matter be treated in

accordance with law.

A COopYy of | the said

representation is annexed
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herewith and marked as
Annexure = 1Y.
12. That, subsequently, on 2.7.2002 the

applicant 'received an intimation from the Enquiry
Offtcer directing him to submit at leasf two names of
defense counsel alongwith  thelir consent letters.
Since the applicant had not yet formally received the
charge memo and the enquiry, officer' in hot haste by
his letter dated 5.7.2002 informed the applicant that
the enquiry would be held on 24.7.2002, the applicant
on 11.7.2002 submitted lén application to the Enquiry
Officer praying that he be supplied with the charge
memo .da‘t‘ed 23.12.99 alongwith § other documents. In
response to the same the Sr. DSO by his letter dated
12.7.2002 forwarded the copies of the charge
memorandum dated 29.15.99 alongwith 2 other
documents. The applicant was further informed that no
decision has been taken on his application dated
17.5.2002 (Annexure --IV) and that no other document

was available.

Copy of the notice dated
‘ | 5.7.2002, application  dated

11.7.2002, forwarding letter

dated 12.7.2002 charge

memorandum dated 29.12.93% and
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slip dated 3.12.99 are
annexed and marked as
Annexure - V, VI, VIT, VIil,
& IX respectively.
13. That from what is stated above and in view

of the manner in which the matter has been dealt with
the applicant 1is convinced that the applicant will
not get any Jjustice before the authorities more so
when a decision has already been takén to terminate
his serious and as such the applicant is approaching

this Hon'ble Tribunal.

[a) ]

t e GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

I. For that the applicant had been regula;ly
attending the Railway doctor from 25.8.89 to
13.9.99 as will be appgﬁgﬁx from Annexure-i
and as such he coulid not have been
discharged from the sick list w.e.f. 16.9.99
for nén—attendance and as such the whole

charge itself is misconceived.

It. For that the applicant was referred to and
he was under treatment of Rallway doctor and
only after he was refused treatment on
extraneous consideration .the applicant

approached the private doctor with




I,

IVv.

intimation t§ his office, and as such by na
stretch ofl imagination +that the applicant
can be said to have violatéd the conduct
Rules and as such the proceeding against the

applicant is not tenable.

For that Sri S.K. Karmakar, DSO, Lumding ;s
a Sehior‘Sqale Officer Group --B and he can
impose only the minor penalty of censure and
as such he was not competent to issue a
major penalty charge memorandum against the
applicant under the rules and as such the
proceeding 1is bad in law on this ground

also.

For that since Spl S.K. Karmakar DS0O was not

competent to issue the chayp emor

— .

"was not competent to appoint the Enquiry

k -
Officer and the proceeding is bad in law on

this ground alone.

For '~ that since the Respondent No.4 has
alread& informed the applicaht that a
decision has been taken to terminate the
services of the applicant, the applicant has

a reasonable apprehension that he will not

get justice before the authorities and the

representation dated 17.5.2002 has not been

e



Vi.

VII.

VIII.

6.

13

disposed off and as such this is a fit case
where this Hon'ble Tribunal will -exercise

jurisdiction and grant relief.

For that no misconduct or other irregularity
alleged has been made out and the charges
framed are contrary to law and as such this
is a fit case where this Hcen'ble Tribunal

will exercise jurisdiction and grant relief.

For that the proceedings agalnst the
applicant as far back as in 13833 and no
steps were taken to complete the proceedings
and suddenly the Enquiry Officer in hot
hastez?bend upon to complete the proceeding
by short date of hearing and this fact will
itself show that Enquiry Officer 1is under
some pressure te complete the ©proceeding
expeditiously bso as to give a (finding of

guilt and dismiss the applicant.

For that in any view of the matter the
impugned proceedings and action of the
authorities is bad in law and Iis liable to

be setl aside.

DETAILS OF REMEDIES EXHAUSTED:

The applicant has no remedy under the

service rules.
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT

The applicant further declares that he has
not previously filed any application, writ petition
or suit regarding the matter in respect of which this
application has- been made before any €Court or any
other authority or any other ‘Bench of the Tribunal
nor any suéh application, Writ petition or ;uit is

pending before any of them.

8. PRAYER:

It is, therefore, prayed that
Your Lordships would b;
pleased to admit this
application, call for the
entire records of the case;

ask the Respondents to show

cause as to why the
proceeding drawn up . on
29.12.98 (Annexure -- VIII)

should not be set aside and
quashed and after perusing
the causes shown, if any, be
pleased to set aside and

quash the proceeding drawn up




i3

on 28.12.8%9% {Annezure - Viiiy
ang/or pass any other
order/orders as Your

Lordships may. deem fit and

proper.

ind for this act of kindness, the applicant

as in duty bound shall every pray.

5. INTERIM ORDER :

It is, further prayed that pending
disposal of the application, Your
Lordships may be  plzased to stay

the proceeding.

16. DOES NOT ARISE:

+11. PARTICULARS or BANK - QRAFT/POS?AL ORDER IN

RESPECT OF THE APPLICATION FEE.

(i) I1.P.0O No. : TGHTTEBF
(11 Date. I AR O

(i1ii) Issued by Guwahati Post Office.

{(iv) Payable at Guwahati.

b
o]

LIST OF ENCLOSURES

As stated in the INDEX



VERIFICATTION

I, Sri Syed' Jamaluddin AIi, Son of late
Syed Asghar Ali, aged about 49 years, Confidential
Assistant to Senior Divisional BSafety Officer, N.F.

Railway, Lumding do hereby verify that the statemehts
made in Paragraphs No. 172)5)‘\;>;¥/8;1D,1im313 are

true to my personal knowledge and the statements made

S, D IR

in paragraphs No. are believe to

be true on legal advice and that I have not

suppressed any material fact.

And I sign . this verification on this .f%klk .... ..

day of July 2002 at Guwahati.

e ‘ égZﬁ
Place: GUNP\HRT\ %WMM

TN
t

o : CANT
SIGNATORE OF THE ATELCAR

Date: oA ¥ OX -
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¥ " a couple of imonthe back a charge mensranduwn 4t.29.12.89 was

~1>- WNEXLRA-TL
R

; T . - ‘ 0]
1 DRM{P}/Lunmatng,
C/= DSO/IMG - o Dated, 12.6.2000
AOM/T/LMG o | - .

Sibie DAR procesding against the undersigneds
Refte Your Lotter No.E5-828-8(T) (DAR) ‘dated -
14 46,2000 roceived on 19.6.2000% o

B i B : ' ‘/" ,
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.. In torms Of the akove lotter Shri AJL,Dey, OM/1/LMG has been . '
. xequestad to:ecnduct DAR inquiry sgeinst the undersignefs - - .
Alongwith the above. letter, 23 ordar ‘appointing Sard Dey as - vy

the inguizing authozrity in this case hes been endlosed,  Absut

*
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_ found clandestinsly pasted on the door of my rasidsnes which 7
was 84gned by Shri 8.K.Kazmakat, DSO/LMG, In'xespoct of the -
 charge memorandum and the ordar appeinting Shri Dey, ACM/IMG, - °
the Snquiry officer, I have the following to submite - s

¥

]

-

3. The charga nawrandum a7 well as the appointment order '
for the inquiry officcr has boen signod by the DSG/LAG,
which 4s without jurisdigtion and uvltze yires the piSvisions
of Rule 2, 7 and 9%2} of n3(DanjRules, 1568, .

" _ . -1

2+ Ia terms of Rule 2(1){c) of Rs(D&A)Rules, 1968, ‘Sisciplinery .
suthority has becn definad cs? "in relation to Rule § im the case |
of any nonegazeited railway scrvant, an authoritfé compstent to
. impose. any of the major penaitiss specified in fule 6. o
3, Ia terma of Rule 7, iBid, (clause 2), any of the penalties
specified in Rule § may be imposed on & Rallway sexvant by the -

Ca L

authorities specified in Schediles I, IX and IIX,

4¢ In tornms of Rule 9(2), ibid, it is the Qfsciphinary gamme._yi
¥he cant &ppoint the inquiry officer, S 3
&, Schedule II sppended to RE(D&A)Rules, 1968, mkwabla © . |
gonal railways, specifies the powers of various authorities in }
respect of ppecified psnalties, major and minor, Bince Bhzxdi )
S K, Kagmakar. DSG/LM3, iz & esnior scale officer (Group '8¢} .
his powars £low from columa 3 Bf the Schedule. It is sesn fheres 3
£rom that he oan impogs only the’ penalty of ‘cendurs® to & :

ralivay secvant upto a 2cale of B,1640-290C (RS/66). Since

I am in 808l D.1640-2500/- (RE/66), DSC/IMG L8 not competent
to impose any.of the minox penalties sxcépt feensure’ and nene
of tn mfox: penalties. As such, ia terms of ti provisions of .
rules 2{1) {c) ana 7(2), ibid, DS/ iz not competent to iesue -
a major penalty cherge memorandum to me, MNor is he compatont ol
appoint the inguiry officer to inquira into any charges asguinst

" e B he cannot be the disciplinary authority by reasen o what
has beer meationed, tove U . B -

In view of the ébove, I submit that the 1ssua of chaggs

- memorandum under Rule 9 ibid, era the uppotamg;_.‘oz{;fquux_ -
officer by DSO/LMO is withoue jurisdiction and vik¥e vires the.

. zuies 2, 7 and 8§, ibid, and as such the same &X& ¥ 4 e Saitle. .
- and &mp&t&t;&vaa L AR N o g
o 'i'b\w RUETIAES \(3/ | Q\b/ ‘. Yours féi’?}lfﬂuﬁ ,
TR T T e
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Standaxrd. form of ordcx xrclating tg;_épbointm(:nt of Inquiryv of figgr__i

pe Rule-D (2) of Railw.y scrvante (Plec ipl ine & Appdal)Bules-1968 '
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SO . PR (08
‘ “;';?f,“j_, Name of Railway Admlnlctratmn N.F leway S P DI AT o
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.. AND WHE I«EAS thc unce re igncd con’-" idcr(s) thht an Inguiry peficeyr e
. fhoulds.c appointcd to mqulrc into the chargcs framcd agam«-t R
- him, _
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NOW T}EREFORE? the unoCr..igncd, :m CXC}:CJFC “of the pc,wc;;s o SO

conferzed hy. iﬁp C(2) of a?ﬂ};ﬁfcs, hmrchy nppoint SRR
shri_ A "ﬁvﬂ[@ R LA

(Name . & Dc=igna tion- of th: Inquixyhff;cc x) uﬁ .Inqulr;y. officcr
to énguire . J,pto the charges framed against the| sald shri
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 ANNEXURE- IV

ated,17. 05. 2002 ) !

From § SeJenli,
CA to Sr.DSO/LMG

To _ |
Divisional Railway Hianager, b/’él”'
N, F. Railway, Lumding . :

Sub s- Violaticn of principles of natural Justice and fair
play in prejudging the merits of the case and deter-
mining the penalty to be imposed even before inguiry .
has starteds Bias of the disciplinary as well as

appellate authority .
Sir,

Usually, DRM is addressed by way of appeal against
an orcer of a dlsClplinary authority who happens to be a
branch manager.However, a peculiar situation has developed
. where a branch manager ‘is openly pronouncing the verdict on a
disciplinary proééeding which had. been instituted in 1999 by
an authority who was not competent to institute it,on a
charge of misconduct which was not a misconduct under any
rules, and which was dead and buried and has now been exhumed,
resuscitated and revived just in order to REMOVE ME FROM
SERVICE. Ali'this is being done at the behest of and &t the
instance of DRM whé in course of time should be supposed to

act and decide the issues involved as an appellate authority.

In this regard,I have the following submissions to
make .,
1) I had been granted 8 days' CL.w.e.f. 22,02, 2002 to go

homo in connection with some personal matters. I was expected

Vcﬁgj) g‘ IksnuzfXNN“« Cﬁ%va ,. |
w&%ﬂ e
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2.

to resume duty on 04.03, 2002, But owing to developments in

Gujarat and the nationwide bunch on 01.03.2002 communal har-
mony and atmosphere of peace and tranquility underwent a
sudden change for the worse. At our place in Muzaffarpur the
situation becane surcharged.With tension and passions rose over
stray incidents where scome hocdlums barged in{o a mosque before
the Rriday prayers and tried to mandandle some of the people
gathered there .Though the situation was controlled by the
Police,tensions ran high. In such a situation which could
explode into a full-fledged riots any moment., I could not
leave my wife and kids aged 6 and 4 to come back to Lumding to

re join duty. Thereafter, the Ayodhya opisoda slated for 15th

March,2002, held the entire nation to ransom. After 13th March,

a plan to organise a nationwide 'Asthi Yatra' of Godhra train
massacre victims was announced which added to the apprehension
of the people. When the situation some what eased. I rushed
back and reported for duty to Sr.DSQ/LMB on 09.04.2002,and
submitted an application explaining the situation and sought

permission to resume duty .

2) On 10. 04, 2002,Sr.DSQO/LMG, Shri P&TaWns,withOQt nassing
any order on my application dated 09.04,2002 for allowing me to
resume duty, asked me to work in connection with recording of
statements of staff connected with the accident of Down MGS

HSD on 01.12,2001 near the I0C siding,Lumding &nd I worked
therefor upto very late in the evening.In this enquiry,RPgy

DSC (P) and Sr.DER/L/LMG also participated.Then on 11.04.2002
also another enquiryAin cdnnection with collision of 1liyht

engine with stabled loads of Ingg.special at HTL on 30. 11,01

- was held in which I worked.On 12.04.02 also I worked .

contde ..



3) That on 10.04.2002 during a mcetilg with 3r. LS/
LG when T expressed the desirce 1o seek voluntary rotirement
as leaving my family at home and working at Lumding was
causing worry to me in these tiwes of great turmoil,sr.D3¢/
Lii laughed at tnat and stated that DRM wanted to remove me
from service, hence my wish to seek voluntary retirement was
premature and that in accordance with the wish of BRii he
would be recmoving me from service,lWhen I asked him on what
matter DEM was aiming for my removal,Sr.DSO stated that the
old case of 1999 was being revived for the purpose. THen
again on 12.04.2002 he raised this issue and repeated the
same thing.On 16.04.2002 when I had already been attending
office since 09.04.2002 and had been working since 10.04,2002
I went to Sr.DSC/LNMG to get my muster roll countersigned by
him so that I could get my salary at the ¢nd of the month,
3r.DSO asked me as to who had allowed me to resume duty .
when I told him that I have already submitted my application
on 09, 04.2002 to him and had been regularly attending office
ever since and that he himself had been taking work from

me since 10.04.2002 he stated that he had not alléwed me to
resume duty in writing and as such any work that I had done
was for free.He further told me that since DBRM wished that

I should be removed from service he was going to remove me
from service.When I asked him as to how he could pre suppose
that the Charge had been proved when an inguiry into charges
has not even started and how he could decide on the quantum

of penalty before hand,Sr.DSO/LMG categorically stated that

contd...
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he was not concerned with téchnicalities,that he was concerned
_onlvaith imposition of penalty of rem val irrespective of

®hat was the outcome of the inquiry.

4y Listening to such outrageous pronouncements of
Sr.DSO/LMG on as to how my service is destined to end no
matter how the finding of the inquiry officer into‘ the .
éharges:goes,how the authority who is expected to act with an
oéen mind till the very end of the proceeding, without any
bias,ill-will or prejudice against the charged official, hés
already‘formed his opinion not only as to my guilt but also

to the penalfy‘%o be imposed in total disregard of the rules
anc laws, ih furtherance of the direction of Dﬁm;I felt severe
pain in the neck; héad and shoulders, giddiness and palpita-
tion and came‘out of Sr. DSO's champer and requested a friend
to reach me at my résidence, e also somehow managed to bring

a private‘practitioner to attend to me. He diagnosed thaf I was
suffering from high blood oressure due to acute mental turmoil
‘ahd advised me rest and started treating m@.Thus,since 16 04, 02
I have been under the treatment of Dr. N Moitra,MBBS,Lumding,
and still am continuing under his treatment.An intimation to
this effect has also been given to Sr.DSO on 16.04,02 itself.
Due to the constant threat of removal from service ldéoming large
over my service ﬁareer; administered by Sr.DSO/LMG By sickness

continues with insignificant fluctuations in intensity.

5) ' From the above narrative of facts,it is crystal
clear that the present disciplinary authority,3r.DSQ/LMG,at the

behest of and at the instance of DRW LMG has predetermined the
f

contd,..



jcourse of action to be taken by reviving a dead case and
|influencing the inquiry officer to return a finding of gu1lt

150 that he could remove me from service.

N

16) By his conduct the disciplinary authorlty has
;surrendcrcd Jurlsdlctlon to act as disciplinary authorlty inasmuch
@S he is biased,he is not capable of taking a decision with an
‘open mind ythat he is more 1ntr1estod in effectuating the direc.
tion of DRM/LIG then obeying law, that he has declared himself

To be interested in imposing penalty of rémoval from ‘serviée,

ihat he is prejudiced against me,that he is not prepared to act

n the evidence to be adduced during the inquiry,that he is
nterested in the outcome of the case adverse to my\int@rests,
nd that he has no regard for rules and the law and the principles

T natural justice.Therefore,3r,DSO/LIMG eannot act as a disci-

1inary authority in any case which may be pending against me,

“

(0 That from pronouncements of Sr.DSC/LMG on 10. 04.9?,

2.04, 02 and 16.04 02, as referred to in paragraph 3 above ,it

is clear that DRM/LMG for some unknown reasons holds a grudge

iu

i

C

J

n

§

m

a-i

gainst me and he bears malice towards me so much 30 that he has
i .
g ed Sr.DS0/LMG to remove me from service and has asked the

qulry officer to exoedlte finalisation of the 1nau1ry. Giving
|

ﬁotructlons to subordinate officers to pursue a particular'

@urse 1n a disciplinary proceeding is agalnst all canons of

thlce and fair play.It is also violative of principles of
i

%tural justice, If DRM has embraced the cause of my removal from

érvice and is influencing the course of the proceeding towards

‘particular,predetermined,goal,the principles of natural justice

Con'tdo .o
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mandating that no person shall be a judge in his own cause,no‘
person shall be condemned unheard and justice should not only
He done but it should seemingly and undoubtedly be seen to have
been done,are viclated grossly and blatantly.Therefore, the
con#titutional guarantee of reasonéble opportunity of being
heard enshrinéd’ih A;ticle 311(2) of the Constitution has been

clearly flouted flagrantly.

8) In this connection,it is pertinent to mention here
fhat‘DRM should have no cause for nurturing any ill-hatred or
animus toWérds me.Shfi Tawns,Sr.ﬁSO/LNB, in his most inimi-
table style,'éxplained the cause of DRM's acrimon? towards me
by stating that since Sf.DEN/C/LMG frequently complains to
DRM that he‘has no stenographer and since there is acute shor-
tage of stenographers,DRM wants me to be removed from service.
Now Sr.DEN's stenographer-or rather absence of it-could have a
cascading effect on SI;DSO'S stenographer is a mystery to me.
Be that as it may, no order has been issued to me that I was

to be working with 3r.DEN,for the last one year I did not hear

work with DR M after retirement of Shri T.K.MN.laskar,IS to DR,
but no order was issued to that effect.If the authorities are
singularlyvlacking in proper man poWer planning the fault does
ﬁot lie at my door. Further, if I have become a persons so non
grate that my removal is being seriously contemplated why I am
not being spared on transfer to l:aligaon headquarters for which
I have been applying unsucéessfully for the last several years?
Because,in that event the opportunity for wreéking vendetta |
would be lost? %bwever,this is neither here nor there, The

crucial guestion now is my imminent removel ® from service by

contd...
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Sr. DSO who happens to be a Senior écale officer bn adihoc
charge of the post of Sr.D30/LMG and as such he is not competent
to decide my case even if he were not disqualified on grounds

of bias,and DBM's interest in the cause of impcsition of
penalty ofvremoVal from service renders the entire proceeding
an empty ritual with foregone conclusions,malafide ahd void for
aforeméntioned reasons. Thus,it is violative of Articles 14,16,
21,51 A (h)and 311(2) of the Constitution.

#

2 In view of the foregoing,I recuest you to kindly
act in accordance with law and'éuspend the disciplinary proé-
ceeding that has'been reviyed for extraneous coensiderations and
with ulterior motives which is unconstitutional and unlawful
anyway,and if at all an ingquiry has to be held let the same be
handed over for inquiry and final orders to a competent autho-
rity of Operating Depa;tment of the headquarters so that the
charges may be inquired into impartially,dispassionately ,in
agcordance with law and the final order may be passed by an

authority who is impartial and who may not be suspecfed of any

bias against me.

10) Kindly communicate your decision on this application

early so that my sickness which is caused by the threat of

removal from service is cured and I may serve with peace of
mind ,to the best of my ability and sincerity and earn my

livelihood and maintain my family.
Thanking'you,

vours faithfully,

Sd/{S. J. Ali)

CA to 3r.DSO/LMG

contd...
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’

fCopy to t=

S1.DSO/LMG for information.

Shri N, A Patil,AOM/LMG (Inquiry Officer for information.

-He is requested to pend the inquiry until disposal of this

application,

GPo/Maligaon,for his kind information,and intervention.
General NManager, N, F, Railway,laligaon,for his kind infor-

mation .

Chief Safety Officer,Naligaon,for his kind information.

Sd/-Illegible, -

(8. J.ALL)
GA to Sr.DSO/Lumding.

® e 00000 40
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) CA 2o 57,060/LG g

o o R Dated, 17.09:2008 1
Divisieral Railwey Momager, -

M.l'uﬂ«lﬂ.lm?'. e mt
a0 Subgw viclaticen of pﬂnciphg of mtuzsl |
zustien and fair play £in prejudging

he merits of the cese and detesaining

i the peralty tobe imposed evan before; - iy

RPN I I .. Anquifyshas st.undi-nﬁgsnoftﬁu, A %

SRR o " disciplinesy as well ad appellste, . i°°0 ¥
3’ v ; i by UG o )

. T ' suthority. : A e

/ s S — A ","fil‘

s‘r. | ' F:':iﬁ . ' "J. : l i"o ﬁ. : .’sé_v'.‘ ‘e 1‘ . :5‘ ‘, ..l IE'

o . L P T :
Ususlily) DR 1s addressed by wa, of sp;eal against sn ocder - )

of a éisciolinary authority who happens tobe & branth mensger. ilovever,
o paculiar situsticn has developed where o hxaneh manager is cpenly ' A
prohowncim the wrdict on & disciplinary proeseding which had been " |

, fastituled 4in 1999 an authority who wes not coepetert to Snetitute '
it, on a cherge of mdsconduct which was not 8 miscondust unlex ey -
mias, and which wes deod and buried snd hes now been exhumed, T

rosuscitated and rovived just In erdor to REMOVE ME FRAIM SERVIGE,. - o

211 this 1s being done al the behest of and at the instence of R

LR who 40 .course of timo should be suppossd (o act anid decide the
fssues dnvolved as en appallate authority, , ! b o

.' 0 \ ;‘JE"_

In tha's regard, I have the following ‘wm‘iu!om to mukes L

Le 1 had been gramoed t daya’ CL wee.f, 22,0202 tc 90 hove in v
connection with some persanal metters, I wos experted Lo Tosue duty
on 04.03,02, ‘Bst owing $0 develepmenis in Gujazst amd thy natiermdde
pundh on 01.03,02 cemmiral harmony and atmosphers of peage and
ronguility underwent & sudden change for the worsss, At our plece
in Muzafforpur the situation becamy surcharged with tension ani '
pessicns roge over stray incidents whexe sore hoedivms barzed imo
2 mosque bofore tho Friday prayers ani. trisd to manianile 3ome of .
. the poople gsthered thexy, Thouyh the situation was controlled by the
fonca. tensions ran high, In such 8 situation whigh could explode
o 6 full-fledsed riots any moment, 1 could not lesve my wife and
wids ngad 6 and 4°to come back to Lumdingy t3 rejokn duty. Thersafter,
the Ayedhya epinode slated for 15th Berch,ZC2, heid the entire .
notien to ransem, After 15th Mazch, & plan to organiie a natienaide
Asthi Yatra' of Godhrs tZain massacre victims was anmounced which
sided to the spprehension of the people, shen the situation scmevhat
essad 1 rushed back ani reported for duty.te I DU/ G an 09.04,02, .
and subwitted an applicatiocn explaining the situstien &nd soupht :
pezmission to resume duly, . C

-

y X . 4. . ' Pt
2, . On 10,08,02, Sr.080/1MS, Shrd H.Tawns, without gasun; sny
© OoTUes on ny ggpueccion dated 09,04,02 for alimd ‘oh te Tasune duly,.
paked me to work in conmsction with rocordim of s atemgnts of -ssaff
connected with the accident of Down MG5 H3D on 01;12,01 nesr the .
1CC siding, lumding ant T worked theretor upto ‘latendn the "o
evordng. 3In this enquiry, DUC, G P) anl ¥r.Di NG aiso pa fed=
' psted, Thes on 11.08,02 elso another enquiry in connectipn wdth :
coliision of 143ht engime with stabled lozds of Zmig. special at HFL
on 30,11,01 was held in which I werked, (n 12.04 2 zlso 3 workeds | .

3, Thet 8h 10.04.02 during »3th & meeting with 3r.0SO/LMG vhen!! !

.1 erpreased ihe desive to soek voluntary retiremest as ldavim; ny x

fanily at heme and working st jumdinj vas causing werzy to me in these
© timet of yreet turmsil, ur D50/1MG taughad at thit ani stoted Tt

S wanted to remova me from service, hance my wlsh to deek voluntary

retiresent w@s presatura anifif tnst 3n sccondance wdth the wish of

DI he would B8 TenoVing we from service, whanl sslked him on idat

L } (@‘p 0 ) ' (':.mt_d.\l‘\, "2). o




~ | (2 3

R T nimimg fox o, tsaavel, SBDaD ntlated that thy old ease of
1930 wes woin: ravived {oc Lie DuLpude, Tiwsn @ain un 12904.,02 he ceisad

this fesw ot roro,tod e came Lhinge (N 10,04,02 vhen 1 had elready
boen atteniisy f1ce sirce 09.04.02 and hod trer wiching singe 10,04,02

I et Lu 4T %0 et my mudter roll counscrsiyned by him o thet
1 covld yet my sslazy ot the end ot the month, ar.l.J) asked me a8 to who .
had 2lloved me to eeume duty, when 1 told hin thet I hade alpeady l
subnitted 3 s;plicatkan on 02.04,02 to hiu «hid had beeh ux‘uhrw ' ';
$1Ge sversince and that he himself had been taking Work from
36 since 10.04,03 Be stated that he had mot sllowed me te Fewume duty . Al
4n wising and 84 ek any work that 1 had done ves for free, MHe further ..
told me sinel DM wished that 1 sheuld be Temoved fTuR dervise he -, :
was going te Zeaews me from secvice. shen I askod hin us t9 how he couid .
raSUR that Aha Gharge had been pseved When an i Anke sharges - .-

38 Q0% OVen And how he oould decide on the of pamalty

befowehand, 35, 000/LM0 categorieslly otated that he wee met semgarned ;.
wd $F M!‘uut 284 thst he was conestned only with inposition of Wiz
penslity of remowsi tmspootiw of wvhat was the outcoms of the imquiry, .

4y Listening %e such sutrsjecus picnouncsuants of EI.D..QIW on 8s |
to how ay sesvies s destimned to oend no mattor how the finding of the
inquizy ofidcer Amke tha chexges goes, how thu suthuxity who 1i® expectad

~ to ast with an aind till the very end of the pwrli. without

 ary blas, 1ll-wilh ot prejudice against the ctiaryed official, has alrvady -
formed his opindgh Mt cnly as to ay gudlt but alsa to the psnalty tcia
inposed in total ll‘iard of the zulss and luws, in furthersnce of tha
direction of W'h t severe pain in thep neck, head ana shoulders,
¢ludirase and palpitation and coue out of or.us0's chamber anl Pecuesie:
3 friend to Teach me at sy Iesidence. e 8.30 scmshow maruygad te Lring
& private prectitioner to attend to me, le diagnosed that 1 was
saffering frao, high blucd pressure due to acute mental supwcil snu
auvised me rest and stertad ireating me. Thus, ain:e 16.04,02 1 have
twon under the trestment uf L. N tra, kEDS, Luoling, snd still am
cuntioning umiér hds trostaent, An imtimstion to this chm has Bls0
Loan iven Yo/ seRd0 on 16.,04,02 itseldf. Due to the constark threat
of resovel froa service louming larye ever oy ssTvice sarees, administered
Ly ired-0/d myleickness continues with insijnificamt fluctustions in \

intﬁmityo g ’l"§ . ':',é;f;“g
LR From tnl abowe narrative of feeks "1t s cryets) elear thst the
uresamt Jlacly gut .or.ty, sr.mo/ué.

hes st the behgst of emi ot the - .
instarcs of DIWALMG has predetermined the course of setion tobs taken
Ly ceviving 8 . case and influensing the 1nquiry otficer te xeturn

‘2 fin. iy of yuidt so-thet he sould remove na f{rom serwioe. |

O, by hias domimet the dincipum?' authosity hes sucrendered jurise ..
dletion '*.Z sct diidscigumg sutoority inascuch as he i¢ biased, he is:
not cepable of tel s ecision «ith #n open sin:, thet he is more
interested in effhstuating the direstion of LI/ LG then obeying law,

~ that he Les desls nimself tobe intezested in imposiny pensity of
romoval from sesryice, tast he 1s orejudiced against me, that he is nA

d srepartd ta 8¢t on the aviisnce tobe sdduced during the SnquiZy, thet

, ha 13 intarosted in the cuicone of the case civerse to sy interests, end
that he haw no Tegesd for zulds and the law and the principles of n:tural
/ jusyivae Thagdfole, ST.30/LG csnnot act &5 a disciplinery .auth.rity

in any cise wiich may La peniing s;abnst na.

o b ' :

Te foyt from the .r.nounce:#nts of SEWIGL/LMG on 004,02, 1245402
and 1u.0de02, 88 Jelercdd to 1n LaregSeph 3 above, 1L 18 clear thet AR/
£ .r suim LWARNOWA FOASChs holdd @ grudge ajeinst mw and he Lears malice
tonalilé o¢ 9C mweh 8o thét he hus ashed OF w/si/LMG to remove Be fros: SOTK .-
ard Bas asked the daquicy otficer to expedlte finalisstion of the inuizy,
Sivin; nptructions to subo-dinatp officers tu pursve 8 purticular coure®
in g disciplinagy proecce.dig is -;c;i_mt all canins of justice and falrx
pleyy It i3 also violitive of g.rftnciplu £ matumal justice, If Uk .
L2 MiDrr¢ed the ceuse uf wy XoRo :1 from sacvice and §s influencim, the
Cou of -the proseeding Luov:rds 8 oarticular, oredatesmind, goal, iha
princi;.leq of maturali iuuilce mandating toct no pecson shall be Juiye

10 his/ cwrl ceuse, 0O ;arson shall Ly sondommau unheard ans justice saculd
_not ‘only be done But it should mgimlz and unjoubtedly ba seen to have
beah dcre, are violated yTosaly anc blastanmtly. Tnerefose, the constitue
Stignel juszentee of pessonsile opportunity of being heard enshrined in
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- S To

i 1 Shri N. Patil, '

.{ |  ACH(G)/Lumding

j (Inquiry Officer)

| B pated, // ~07-02
o Sub.s~ Supply of essential documents in relation

to the 'proposed inquiry into theccharges
TR framed under Charge memo No ,ES«628~-5(T)

vl :‘-{"‘.‘.-““ e - i - ' i
N . AT S , e S e
A R T . : : S Lo .
(N L ‘n--k"v ‘ : . “ h | s et Ve ot . - al ‘. . t PN ] v,
1 NS I sp, bt o ' : b b
, vt o' Pear six, i fd o : o e , JERPR
AL T BN : oy * . . ' | Yaa
B, g AT t b

S i o ":"'.‘5‘ s ) . Lo . B ~_:’7.‘:’;_|L ) ) t i .,. : '.‘._ o Y
"'f é? ... Interms of your letter NouES~628-5(T)(DAR) dated | 1
.+ 7,02 you hava' fixed DAR inquifyion 24.7.02, In relation

|

[ A%
‘n e
{

.

IR B
L
PRI
i A0
Pl
wtt .

s’ essential tor proceed further in.accordance with law in-this
ssentlal 10/ proceec 1RILISL Ll EkymeReE SRR

fap 0 BE A
3. Tcase. TRl 3
. P ) R . . S Lt oL

1, Chatge. memorandun No,ES=626=5(T)(DAR) dated 29,12.99
AR iwhich was not sérved on'meé but pasted on the door
R . - .of my residente which c¢ould not be retrieved.

2, Sr.DMOJOPD/LHG's letter,No.Nil dated 3.12.99,
" gited in Annexure III of the said chargg memo. -

3, Wy application dt.16,9.99 addressed to DSO/LNMG
. intimating the fact of my name being stricken of f
from the sick list of.Rly.Hospital,lumding, and
© my.seeking treatment under’a private medical -
practitioner w;e.f, 15.9.99. -

v

4, Copy of privatge medical practitioner's certificate
" dt.19,03,2001 submitted alongwith: DFC issued by
_Rly.Hospital,fLumdinggNo.635/Ol dt.21.03.2001L .
5, Decision of DRW/LMG,” if any, on my application dated
-, l?.@S,OZ,-allegiﬁg bias of the disciplinary as well’
),aSWEppellate'authority,r.- : N
6 Lothw Vo £5.426.5 (1) DAR) ok, 2.7.05 , pasld on tey Ao

10 days befo:e”the proposedldatg;ofAinquirye

Thanking you,.

-,

—

Yours faithfully,

' ’.,"" e, J ‘« N !
e 4@,,,;7;0?«

(s TS IN

Ca'to Sr.D50/NG

P e
v e eme

..+ to' this proceeding I need the followkng documents which,are SR

oo : O oL L
The above documents may kindly be supplied to me at least
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NFRLY. | Aﬁ}\g@‘%’m@ /YLL

) Office of the .

Divisional Rly. Manager Safety
LUMDING

D/~ 1207 /2002.

NO:ES-628-5(T) (DAR)

R

RN

%Syed , Jemdlbddin ‘Ali CAto Sr;DSdfl?MG

10
Relieving Mess/tMG. | |

SUB - Supply of“"essén{icll‘-documéjrﬁs. .
REF - Your lefter No. Nil- dated. 11/07/02.

| AERRREEL AR ' ’
. e e B IR TR
i

Reference above Xeréx"@:‘épiés of the foﬂowih"é documéntsqre sent
- herewith. RS ' S AN B
Charge iernorandum No.ES-628-S(1) (DAR) dated. 29/12/02.
$r.DMO/OPD/LMG's letter No; Nil'dated; 03/12/99. " " %ﬁ

Letter No. ES-628-5(T) (DAR:dated. 02/07/02 .~

There is no decision of DRM/LMG on your pplication dated.
17/05/02.. A S ‘ '
resent no ofherdo'cumen"ras available whichwillbe
wniption of Inguiry Officer-. :

Wy

N

-

" //
Senior Divisional Safety Offiger’
N '.F:IRL-‘,(/ LMG. oo
4
& i N “' " H
{ -
Vo
| ¥ *
. o s » ’ .
= Y | ) v .:,'!"‘»t )
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g 1 o 1PN ) T i\:

.‘ ;aub:“ancc'of trc ‘1mputnt.io;1c Of th:i misconduct oy mi~-—lxhaviour in.. *.{«]

,' n"'rC npcct of wh}ch the inqu;xy 'ia7p puruﬁ to ho clela de gent wut ;‘;
“t in the qg}qip“cd. stat¢mantiof japtic G Of Clurge (Anndgure-1) . &t
“f A7 totcmcnt of ,tra iq:imputnt:ipna of Tigeonduyot. of mly ~hehaviogr in !
9‘;, .,pqg(,-'(,,f cnqh nrtiula'*of ch..ma dg' cnclosad (Anncxun ~I1I1 s A ;

'»g- dot o€ docurmnta )V which, Upﬂqg list af Wicnewe ¥ Aen umlu ¢
* (A:ncxuzﬁ ITY & IV)Y, rpur rt he o copiee of documénts wmehtioned ! 7

‘ ‘:,rJ.in the 11'?; Of d(.r'umcnt-e,une pc; AnncxurL IlT um criclosgdls " e
B AN - v e . -".:': E"

s 9, thiszdt()\ja«tm A(clg(’&jv 4{11 Cﬂ‘JD bSO/""iS' he: erY inforped thot '

o 1f he sovdrsl

Iry) » W con 1nfFpéet oond take cxtracte from tie ‘
cocumcpte mnntinnrd in'tnhe feloscd-list of ‘documcnts Annexurc—-111)
“ioot any dme (urinq Offiee

[

hnurc- vithin ten days oé.grc Ipt. of thie - 5

<7 mrgorendum', For .thir purpore he rhould @ antoct 4+ Qbmpm}lﬁ)é fg‘i’
«  dmne diﬁtﬂlyz on rr“' ipt of‘ t his my: morrnrlum. - pVAS .

3

. - . . . ,\ll's
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& A por 11) JRulcy -g196ﬂ and non, 1 and 7. or not: ! there undcr as the
andc may be ) 10;‘1;1»pt0ting the documints and ai i ting him in .
P XG: (_nLin(.‘hin..c;)h_g bec fore the Inquiry Authorn Lty ih the ¢vent of

'(\,&!1 (,;U,L)inqqixy b ig heldgl, For:this™ purpm G, h -h uld pominate

' .p, one” or moxe pe xeorp' in- ord c.r uﬁ ,Eac.f(.,xcncu .', FLIurL ﬁominntmg the

——n

, - . -
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*ttaking from the nominde &y tha T"l_y) 1“ (aredvdlling to assict .
hin during tre disciplinary pracaedings . The und rtaking oheuld $
ale  eeontaln "the particularg of omm‘; caue (#) 1f any, 40 which tpa .
, nurinec(a} had nl E\(ldy unda rtnh.n to nesdet and Lhe” unde rgaking .
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) } e/ ; mg;__.Anamﬂ AL Ty 8.7 cuo_,\‘ A i

9 { 5\‘__ o) ¢ ;(L / T m«‘i??e( RU
R

.,rg“ nwe pot admittcd . He ehnuld, the re Forc,' pe
AR

W { ) ' ,-‘;'p.,‘;;'.:
: k. &-'*rif / a’mah;c{a&w 4%46494%@//%4& furthzr informed "

3,
ST «1"" e i
. 11. STl rrcr 1pt; of-‘ this mrmov‘ndun may be “acknes. le dged, |
Y ordrr a,ndf in the. neme of the Proesident', \
t § .. SR T M N
e 0 "i'-".‘ : e A ',‘v J\)\ VR
y \'.s::, AR R S ? B
: e . (Signe ture) 7 S K KW"’“MW“)

5. hliﬂ ‘f Ja”"‘q’luﬂwt .4/;‘ CJ\AI{ISC /L‘I/ ish informed that an z 1
endquipy O iI"B-'Tlrld Rty 1N peEpect of tho wrticlés - of char e [
ciflcally admit z_e,'*

gx/d lay cach e rtdclesy gfg chn rgqly ) SRSh £

:A ét? AF AFRedocg nat s obmit writtcn cEatoncnts of *dcfence hit.hin;gm
P Gha e 510(3 eperificd in po rg —2 or'docs, not \pp« ax iy pe Laon ot
f.:s”*'b“ forii,Ehet duquiring authot Lty ok! dthe rwise falleé to rofuse o .
,-E"'“‘.-wc‘ mPLY Vith“ the -provieione of Rulc 9 of th(_ Railway "(,rvant&-. S
;.jg (2 1s¢ dplinamy, s’ and Appeal) Rulee, 1968 or thd ordcrs /3irections .8
Al 1,i. fuegq . dn, gurs vance’ of ~the . £9id . ru].c, the'- iuquiring authority " ""-f?p;_"
“g% ,m‘.y'.:old the inquiry Gx—pnxgdq ’x‘:i;’
ST, g "nttcntidh;otP {J;auluzé&m 4[ C"W”»fgﬂf'éltca to. é:g‘
" + Rulqg 20» Of-the™ I‘\ilwni; aocxxmxx ad rvi< ¢s (Conduct) Rulcs,l966 unde ¢ *{
which no milway'u Ivants, shall b;:ing or atlempt to bring any
pelitical ‘ox other influchc: to hedrupon any supCrfior authority . .

~ tu furthc§ hig  intcrcstgrin respect of matte re ‘pertaining to hig |
9¢ rv catunde ri'tlye r‘ovcmmcnt‘ If .any, mprsint. 1tiﬂn is réccived. bt
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